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substitute ‘Rs. 150", 300", ‘20
Paise’, 30 Paise’, ‘40 Paise® res-
pectively

(v) in rule 2(iv)—

omit ‘and the first 250 calls will
also be charged at the rate shown
in columns 4 ot the Table applicable
to measures rate systems appearing
in item (a) of sub-section (1) of sec-
tion IIT';

(vi)in rule 3, for ‘100" substitute
‘0.20';

(vii) in rule 4, for ‘50 Kms' subs-
titute ‘25 Kms'.

This House do recommend to Rajya
Sabha that Rajya Sabha do concur
in this resolution.”

The motion was negatived.

17.33 hrs,
HALF-AN-HOUR DISCUSSION

DisTRICTS IN VARIOUS STATES AFFECTED
8Y DroucHT DURING 1980-81

SHRT G. NARASIMHA REDDY
Adilabad): With reference t5 the
answer given by the hon. Minister for
Agriculture to Starred Question No.
478 on 23 March, 1981, T would like to
raise certain points arising out of the
answer given by the hon, Minister.

This is the t'me when the entire
States are suffering from drought con-
ditions. The month of May is so
severe that this is the proper time for
giving sufficient rellef to the States
which are sufferine from drought. As
I see the entire list which was laid
on ths Table hy the hon. WMinister,
three States ie. Andhra Pradesh,
Tami" Nadu and Karnataka are suffer-
inm 1'om severe drought conditions
this 3 ear, As you all know, Andhra
Pradc sh unfortunately, even last year,
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had * 'ffered drought and cyclonic con-
ditions, The people of Andhra Pra-
desh have been facing drought and
cyclonic conditions for the last two,
three years. The entre machinery

" of the State Government has been

geared up. In spite of that, the
people in rural areas in some of the
districts, have started migrating for
want of employment and drinking
water. Although all the MLAs,
Ministers and the Government offi-
cials have been trying to create confl-
dence among the people of Andhra
Pradesh that ithe Government is there
and the Central Government is there
to take care of them and to give all
the ass’stance that they require, the
situation is so grave that most of the
people have already migrated. And
the remaining people who have not
migrated, have been transporting
drinking water on tractors, trucks and
so on and so forth. Here I would like
to ask certain specific questions and ex-
pect specific answers from the hon.
Minister. It is not a fact that the States
of Andhra Pradesh and Tamil
Nadu are suffering almost with
the same intensity of drought? In
Andhra Pradesh the post-monsocn
drought-affected area is about 22
lakh hectares, while in Tamil Nadu
it is about 23.50 lakh hectares. The
population affected by drought in
Audhra Pradesh is about 200 lakhs
wh'le In Tamil Nadu it is about 219.90
lakhs. The assistance sought by
Andhra Pradesh was Rs. 159.33 crores
but, on the basis of reports, a ceiling
of Rs. 23.33 crores has been fixed.
Tamil Nadu sought assistance of Rs.
1A80.AR crores. According to reports,
a ceiling nf Rs. 60.91 crores has been
fived in the case of Tamil Nadu. I
the statistics which I have siven are
eorrect. then °t is very eclear that hoth
the States are havneg almost the same
intensity of drourht. While Andhra
Pradesh and Tamil Nadu asked for
asistance of Re, 15033 orores and
Rs, 1RMBR crored. the Gnvernment of
India hag nermitted oanlv Re 2387
erores for Andhra Pradesh, whila
has nermitted Rs. 60.91 crores to
Tamil Nadu. T have not been ahle
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.40 understand the rationale for this
~in spide of going through all the re-
levant papers and the answer of the
bon. Minister in reply to the Calling
Attention in the Rajya Sabha,

In such cases the most relevant
thing is not the source from which
you get the money, but it is the ceil-
ing recommended under the different
heads.

MR. CHAIRMAN: What was the
recommendation of the Central Study
team?

SHRI G. NARASIMHA REDDY:
The ceilings I have mentioned of
Rs. 23.33 crores for Andhra Pradesh
and Rs. 60.91 crores for Tamil Nadu
are from the report of the Study tearmn.
Although both the States are suffer-
ing from the same intensity of drou-
ght, both in regard to population and
areas affected, this disparity has been
shown.

The Andhra Pradesh Government
have requested the Centre to permit
them certain schemes for soil conser-
vation and containers for distribution
of water. Without containers, we
will not able to transport water from
a place where water is available to
a scarcity area. They have also
suggested a subsidy for marginal far-
mers. While all these items have
been permitted for Tamil Nadu, in
the case of Andhra Pradesh, all these
have been denied to us.

PROF. N. G, RANGA: Why?

SHRI G. NARSIMHA REDDY: 1
hope the hon. Minister agreeds with
all the statistical figures which I have
given. The Revenue Minister of
Andhra Pradesh has met the Prime
Minister in this connection and acqua-
inted her with the serious drought
condition obtaining there. When the
MLAs and the. People in our cons-
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tituency ask why this discrimination,
we have no answer to give.

SHRI ATAL BIHARI VAJPAYEE
(New Delhi);: A non-Congress Gov-
ernment is functioning there.

SHRI G. NARSIMHA REDDY:; When
our Revenue Minister met the Prime
Minister, she gave a patient hearing
and promised to look into the matter,
So, I would request the hon. Minister
to categorically state that the Govern-
ment of India would raise the ceiling
of Andhra Pradesh upto Rs. 60 crores,
which ig the ceiling permitted to the
Tamil Nadu Government.

MR. CHAIRMAN: The Minister
may kindly reply. (Interruptions).
The Minister will reply and then they
will ask questions.

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION (RAO BIREN-
DRA SINGH): Sir, the hon, Member
knows that the drought situation in
the country, in almost all of the States
that suffered, even during the year
1979 is still  persisting, Andhra
Pradesh is one of the States which
have suffered the most. Tamil Nadu
also is in distriet, so is Karnataka,
parts of Maharashtra, Rajasthan and
certain other areas. As you know,
the Central Government cannot fully
compensate for the logg that the peo-
ple suffered on account of drought.
We have certain rules and regula-
tions and formula for giving some as-
sistance under the non-plan head and
some under the plan head. As soon
ag we received g Memorandum from
the Andhra Pradesh Government, we
asked the Central team to  visit,
Andhra Pradesh wag suffering from
drought even in the pre-monsoon
weather last year and after the wisit
of the Central Team, a sum of some-
thing over Rs. 19 crores was fixed as -
ceiling for expenditure. Again, on
account of drought which wag persist-
ing in the post-mmonsoon period, the
Centra] Team visited the area and g
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ceiling on. expenditure of Rs, 23 cro-
reg and something was again sanc-
tioned, The tota]l comes to a little
over Rs. 42 crores under the plan and
non-p#n heads. Tamil Nadu also
had been sufféring, but Tamil Nadu
did not ask for any Central Team to
visit in the pre-monsocon period. It
was only late in thez  past-monsoon
period, that the Tamil Nadu Govern-
ment approached the Central Govern-
ment. The hon. Member is right in
saying that the intensity of distress,
the area affected, the number of peo-
ple affected are almost the same
both in Tamil Nadu and in Andhra
Pradesh. But whereag in the case
of Andhra Pradesh sanction has been
accorded by the Government of India
twice on the recommendation of the
Central Team and then the high level
Committee, in the case of Tamil Nadu,
as far as ] know, gp far no sanction
has been given., There was a recom-
mendation of the High Level Com~
mittee for Rs. 58 crores and sumething,
The Central Team recommended,
ag the hon. Member said, Rs. 60.9
crores, but something was curtailed.
But the final sanction has not been
issued. But on account of the dis-
tregs in the State, I am told that Rs.
10 croreg have been given as advance
assistance. But the final decision
has not been taken for Tamil Nadu.
Therefore, there is no question of any
partiality being shown to a parncular
State,

PROF. N. G. RANGA (Guntur):
Not partiality, but blind spot so far
as Andhre ig concerned.

RAO BIRENDRA SINGH: Mr. Vaj-
apayee may not feel happy if I say
that it is not on account of the re-
commendation for non-Congress Gov-
ernment that Government of India
has done something more than it has
done for Andhra Pradesh.

Another Central Team is soon visit-
ing Andhra Pradesh from 5th to 8th
of this month. That means, it is going
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tomorrow. The Cenmtral Team visi-
ted last time. It was decided that
after the assistance has been utilised
and the Central Gevernment receives
a report from Andhra Pradesh, a
Team will again be sent.

PROF. N. G. RANGA: There are
three items of expenditure which
have not been sanctioned for Andbra.

RAO BIRENDRA SINGH: Ad hoe
advance of Rs. 10 crores was sane-
tioned: That has been given. We
do not yet know on what particular
itemg of relief this sum of Rs. 10 cro-
res is being spent by Tamil Nadu Gov-
ernment. May be, in the hon, Mem.
{bers nformation is more than what I
have got. We hope that the Central
Government team visits Andhra Pra-
desh soon again. On receipt of their
Report, Andhra Pradesh will also get
adequate relief. = We shall take all
those recommendations into consi-
deration fully.

PROF. N. G. RANGA: Thank you,

stgfg wr o (TTEA) © T
urd 4 fegfa § a & @ aad
gt are ==t @ W@ ¥ g
¥ ax A wawe W qv fegfa ®
UHEGTT N & 35967 M|l ¥ A
21369 WAy # watw = feafa ¥
D FOT F FOF Jaar wF@
mtfea @1 & w0 @ ST T
oxTe g | ofed Twwaw # @9
A AFT T G A AT ARTT
7 feafa 31

FFM QA A UoEArA A
W A A A WAgA g« Wi qr
o 3% wiw & A ot w2 feqfa
w7 sreyga fwear @ Wi wedr fone
TegA W D ¥ UIETA TR
ot feafqy & —

MR. CHAIRMAN: How can the

Minister reply? Has he come pre-
pared to answep such question?
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gig & F @aw & 7 G |
ITHEqlq wr w1 a1 feafs @ Sew
oY 3G | T AT AT AT gY § |
g v & gew ag ¥ fe
55 $UT ¥ W FT FFE TEIT
feqr mar & w7 96 ®AT #r
WAITT § | @ JTEA 757 AIFT
T wrwe ga ® feafd &1 gFEan
Y ¥ wEd T §99 WEAQ
Fgoa 1 fewbal & mrare 99
e 1 14, %7 s53mre &7 feqrd
¥ afqr & =7 for &1 F=0a
FEFTT F
Para 4 as communicated by the Gov-
ernment of India vide letter No. F,
43(1) PFI[79 dated 25-4-1979
# "qr Ffaar §, &% m@arC 67
IS @7 F¥ A AT 132 FUT &I
wia #T §, g AT AT TR FlewE
JEH ITFT F4T FE00 YRV B IHA #Y
TAEAT F gF FAN 7

MR. CHAIRMAN: It was a discus-
sion regarding Andhra Pradesh. You
are now going to Rajasthan. You
should have taken the frouble of ask-
ing for Half-An-Hour discussion on
Rajasthan, You give a  separate
notice on Rajasthan if you are s0
sincere about it '

ot gfg @ dx: F @w &
W) garw & F§ FT WE !
AT FAMAAT & wewta o1 qifwy
A faar ST § 1974-75 § A
10.19 FOz fagr agr gr | waar
ot Y WIET § gER I &9
g A AR 1977-78 ¥ A
HET FT 7.74 FUT- &7 frar &
wrAar g § f ogm wifwa ad
F HY 9 FOT FA 97 fa=re
FG Hte I9 92 gaw! fraifg #3407
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T AT | T weA ¥ gw W
BT EE T4 92 FH1 F7F & 15T &
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T T & wIAET F I SR
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T A R AN g g’
F AHAT AT FAT *, JIFENR
W4 T [ § AW mwiw W ug
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Fimr g fF7 T3 gweqt v Qv
BT #a7T @91 wqr g7 owrqg % ¥

AT Srgat g fe areefas s

FEARA FAAT AT § X§ gE W
feafa & faeed & fag ?

IR AT X wNd 1024
FAT T FY FiT 5 67 | § Sraar
TR § F owaw war ww aff
I FFY § @ Fa feadr ufw
TR & 7 §, ag A wT @ 4
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gl faells vz @t @t & fov
8 wgm g gfas 7w o 4w oW
ZAT? FAT T FA T @ &1
m aff @R T wEEm
e F@TH w2 W E 7
N X gt Wt wiw wEw  fafea
® § WY I§ GIAAT W ;W
FF W DFAT H A FL qME
At % fya®y ®Wewr 18,000 @
21,000 ¥ @Y At wdr §, wgl
Y & T # syaedr A& § g
qrlY GEETET W7 &% | @At ® A
qreit agf €1 faadt fafsa wiw
g 4g Wl WP F  HIqH § WK
fafes wfta ¥ feaar Ime &t
g g Nt wEr wEw ¥ o@ &
FIFAT A@AT § F o grewteas
NF4T F41 g 7 DdFIA @rwar
i g, W faz amm smwar § A&
] AL A WEA KT AWATE N
FRE WT TG H &M FWI @
3§ §FeY ¥ & F w5 feww
gamt & f& & ? =l O ofwus
ieg & fag ov & FOIN wo
g% & wr vff § wiv ¥fEye
& § 9w T8 ¥ gwEd g
3 TRqEd W17 ¥ TA Y W W
fegmat w1 AfaT
SHRI GIRIDHAR GOMANGO
(Koraput): Almost all the districts in
Orissa last year have been devastated
by drought. Some times drought
and gsomp timeg cyclone and some

natural calamity or the other hag
been the annual feature of the State.

I would like to know whether the
Government of India, keeping this in
view, have taken any permanent
measures to check the natural ¢alami-
ties like drought and whether any re-
lief is proposed to be provided to the
State lovernment by the Centre.

1980-81 (HAH Dis.)

Is the Centre going to provide ir-
rigation facilities ag a permanent
solution to the problem?

Is Government going to set up any
Working Group on Drought to recom-
mend permanent measures {p be
talen by the States and the Centre
to check drought and other natural
calamities?

What is the assistance provided by
the Centre to the State of Orissa for
the years 1880-817

What is the future programme of
the Governments both at the Centre
and in the States by way of taking
permanent measures to solve the
drought and famine conditions caused
by natural calamities?

SHRI CHITTA BASU (Barasat): I
have three questions to ask.

The Government ig aware of the
faect that several districts of Tamil-
nadu are in the grip of severe
drought.

AN HON. MEMBER: He has ans-
wered it.

STRI CHITTA BASU: Just listen.
Merely mentioning does not mean that
he has answered everything,

Recently a Centra} Team  visited
Tamilnadu, Tamilnadu Government
wanted that certain financial assis-
tance should be given to it to meet
the expenditure for the drought-siric-
ken areas. My first point is what
was the demand from the Govern-
ment of Tamilnadu and what  has
been the result of the Study of the
Central Team and to what extent and
under what conditiong the Central
Government has agreed to render
financial assistance to the Tamilnadu
Government?

Drinking water is the main problem
apart from other problems in the
drought-affected areas.

AN HON. MEMBER: Fodder is also
a problem,
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SHRI CHITTA BASU: It is general--
ly felt that due to want of supply
of rigs, it was not possible to provide
drinking water, 1 particularly men-
tion the drought-affected areas. Seve-
ral State Governments have been
asked to loan rigs, I want to know
which are the State Governments
which required the rigs and what are
the State Governmeng which are
provided rigs on loan,

Hag the Central Government set up
a permanent machinery, a permanent
source of supply of adequate, capable,
and effective rigs in any State to meet
the situation?

18.00 hrs. .

My third question is this. The
general practice of the Government of
India is to give assistance to the State
Governments in the form of Plan al-
location; that is, the State Govern-
ments can get financial assistance on
the condition that that amount will
be adjusted against the Plan alloca-
tion. Many of the State Govern-
mentg are not in a position really to
step up the tempo of development
and meet the needs of the social wel-
fare measures which are expected of
the State Governments by the people
of the States concerned because they
are short of the necessary funds. The
Gowvernment of India, instead of fol-
lowing that methog of adjusting the
advanceg against the plan allocation
for the States, should straightway
give flnancia] assistanee from the Cen-
tre to meet the situation. Would the
Government take up this poliey after
Teversing the earlier or the existing
policy in regard to financial assistance
to the States?

RAO BIRENDRA SINGH: Hon.
Member Mr. Jain drew my attention
to the conditions in Rajasthan. I
agree withh the hoen. Member that the
conditiong in Rajasthan are really dis-
tressing. Large areas in Rajasthan are

. drought-prene areas, desert arcas, and
this is a problem which will have to
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be tackled on a long-term basis to
save the misery of the people year
after year., For that matter, apart
from providing relief in times of need
from year to year, the Government
of India is always considering various
projects and schemes to relieve the
people permanently from the effects
of drought. For that matter, irriga-
tion is one of the most - essential
things. Projects are being taken up
and are being speeded up in all these
drought-uffectej areas, and we hope
that, with expansion in irrigation, a
large part of these areas will be free
from this calamity. b

In Rajasthan there is a provision of
Rs. 7.74 crores as margin money. The
hon. Member wanted it to be raised.
Thig is an amount sanctioned by the
Seventh Finance Commission, We
cannot increase it in the case of any
State, But this money is at the dis-
posal of the State Government to
spend under alj conditions of natural
disasters, and over and above this
money for what the State Govern-
ment needs, they approcah the Cen-
tral Government; and this is our
system of providing relief.

We have also been providing rigs
to all the States. Mr. Chitta Basu
and Mr, Paswan wanted to know what
we  had been doing. The State
Government place an order for rigs
ang they are supplied through the
DGS&D. Apart from that, we re-
quest the States which have got rigs
to send them on loan to the States
which need them. This has been done
last year; the prime Minister herself
wrote to the Chief Minister; we pur-
sued the matter. This year also the
Prime Ministey has written letters
to the Chief Ministers to give these
rigs on loan. The resulg are....

SHR! ATAL BIHARI VAJPAYEE:
Which is the coordinating authority?

RAO BIRENDRA SINGH: The
resultg are that Bihar has loaned five
rigs—two 1o Andhra Pradesh- and
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three to Karnataka; Madhay Pradesh
has sent 20 rigs on loan—#flve to Andh-
ra Pradesh six to Karnataka and nine
to Tamil Nadu. Uttar Pradesh has sup-
plied eight rigs four to Karnataka, two
to Maharashtra and two to Tamil
Nadu. West Bengal also hag given 5
rigs on loan, They have sent them to
Andhra Pradesh. Orissa also has sent
4 rigs to Tamil Nadu. Rajasthan also
has 6 rigs. 20 rigs were supplied to
Rajasthan by DGS&D in 1980. That
is only last year. 13 rigs were sup-
pled thig year and 20 more rigs will
be supplied in June or soon  after
that. So, these are the rigs for Raj-
asthan. But there is a large number
of rigs already working in Rajasthan
and the State Government has infor-
med us that they do not want any
rigs from other states in Rajasthan,

=} frrarr sw ww (Vi) ¢
qg A ATAY AqTAF AG § 1 W
g VA gA TAAT qFAE 9T R §

I e fag . wOEr €
TaAAe ¥ N wgrg, ¥ SHF ¥@=
F 7 £ | WY W wEAde R
giey f& wwx o7 freg sa) "
HAT ¥

ot freamdy s wTR ¢ @TeR
sferfal & vagaarh & & &)

RAO BIRENDRA SINGH: This is
the position, Rajasthan hag got a
ceiling of Rs 20,10 crores sanctioned
for pre-monsoon relief and Rs. 20.20
crores more have been ganctioned in
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cage of Rajasthan, That brings the
total to Rs. 40.30 crores for Rajasthan,,,

&t freamet ey save ;o eroredTA
®1 174 FOT WU IR )
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A central team has visitad Rajas-
than again. It visited in April from
15th to 18th April. Their report is
awaited and as soon as it is received,
we shall bz able to sanction more
money for relief for Rajasthan.

I do not think the hon Member is
interested in knowing the area affec-
ted in Rajasthan and all these figures.
Orissa also hag been suffering but at
present there is no drought in Orissa,
But Orissa got-relief in the pre-mono-
soon weather, Last year we provi=-
ded substantial relief for Orissa also,
Relief is given both under the non-
Plan and Plan heads. It is for cattle,
drinking water, fodder for cattle, em-
ployment of people and agricultural
practices.  Short-term loans are alsp
given for agriculture, There are
various heads under which this relief
can be utilised and we hope that the
Government of India -will be able to
provide ag much relief ag the States
need in case of drought.

. MR. CHAIRMAN: The House stands

" adjourned to meet tomorrow at 11 a.m.

18.09 hrs,

Thie Lok Sebha then adjourned till

Eleven of the Clock on Tuesday, May
5, 1981|Vaisakha 15, 1903 (S).



